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NOTIFICATION
G3R. 31 exercise of the confevred
sub-section (1) of Sectioa 23 of the Canize
the Tribes (Provention of Afrocitics) Act. 1989
ﬁul the Central Oovernment hereby mskes the
namely —
1. Short title and commencement—(1) [kewe rulcs may
ummmum—m-immwanw

shall comne iulo force the dale of thar
publiostion o the Offcial Gezede,

2 Definitions~~iu thax rulss, ualess the context ofberwiao
EQUITES o

() “Act™ ments the Soheduled Castes and the Schedulcd
Tribes (Proveation of Awocitics) Act, 1589 (33 of
1989) ¢

[Pamy Li—Ssc. 3(D]

“ oo e Sohedule  auasmsl to these

') “Seothon" mesmr it o Lhe AN 2

{0 “State Goveonmen”, m cclstion lo a Unloa territory,
menns the Adwinocratar of that Uniov Terriwry
‘ypmah-d hy the Deonbdent unger Asncls 299 of tho

vaaticition |

(b) words sud exprosuoms used Lersin and st deflued
but defined 1o the Aci shall have fhe memuings
respectively snslgned to them In (he Act

3. Precautionery sad Proveative Measurea—(1) With »
nled and the

(i) identify the wren where # has mewion 10 helicve
that wirocity gimp (ake pluce or thee b s appre-
!:\u;m of reocencropes of an ofence choer e

H
mmhbmﬁumumwﬂ
Police or any ther officer o vislt (he dentified
arew and review he law and orace situstion |

ol the Schedoied Castes
pear reintions, servants or cmployees and
friends and get soch arms deposited in the Govern-
ment Armoury ;
dv}.&:ulMlhmeﬂMwM
mupufecire of fire armu !

(v}wuavw“tammmmdm and

propesty, if desm mecresary. grovide srms lcemcea

ummdhlﬁ-ﬁiﬂm

(vl) Constitute a power State-lovel  commnsittes,
district and ¥ level commitiees or such
md’mﬂanhmnﬂ

aecesnry for asisting Govesnment mple-
otation of tha pr of the Act ;

(i) wet-up 2 vigilines and womitoriag commitiee 10
suggest cffecti to implement the provi-

(vill) set-up Awarcness Cenires sad organise Workshops
in the idendfied ares or af sy other m

vduciie the persous b:ba‘&ug lo the
Comtes and (ho Srheduled

{ix) eveourage Now-Covernneat  Orguuisat o for esta-
plishing and mentainiog Awarencss Centres
organismg Workshops and provide them pecsiacy
fioancin! and cther soit of assistancs |

(&) deploy wpeoud pulice force in U Ideutissd ards §

{d) by the ead of every querier, ceview the law und
prﬁ-n::““ugiw Pslahu:emuul.m
L) i
gating  Offtvers and other Officers reyponsible for
mpl tin precrvad of the Ac mnd (be
cnses registered under the Act "

4. SUPCRVISION OF PROSECUTION AND SUBMIS-
SIOW OF REFORT i

(1) The Stare Government on ibe recommendation of the
Disrict Mapistrae shall for each Distric 2 panel of such
sumber of eminent

o M;‘hhh-h-w
for aot less than seved at may Jdeam  oocessary
o e s tanes 1 fhe Specinl Courts. Stmilacty

in
T N h the Director Prosecurionlinuliares of the
iota, & ganel of such unmber of Public Frosccotors

ae i may dcem mecemary for conducting  cases
Special Coerts, shull wlso bo specifiod.  Both theso pancls
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g 1-—ame 5(i))

. ST =

- = - [
sball be coiified fn e OFl Grrefs of the Smis »nd
remain in foree foo = pevioa of three years.

2) The Disirict Magistrate and the Director of prosecution/
w-charge of the prosecution shall review at lenst twice in
2 calenclar vear, ia the month of lanuary ang July, the
serformance  of Public Prosecutors so specified o
sppainted and submit a repovi (o the State Government.

(1) If the Stale Guvernment s satisfied or has reason

telieve that a Speciul 50 appointed or
‘pecificd has not conducted the case 1o the best of (he ability
and with doe care and caution, bi may be.

his panrs
reasons to be recorded fo writing, denofifial

4) The Distric Magistrate und the oficer-in-charys,  of

the prosecution at the District level, shall review the posi-

i under the Act and submit a monihly

report on or before 20th day of eich subsequent month 16

the Director of Prosecution and the Siste Government. Thie

report shall specify the actions tuken/propwsd to be taken
i respect of i igation aud fon of each case.

(%) Nowithstunding anything contained in sub-rake (1)
'he District Magistrate or the  Sub-Diw Mugistrate

if deem necessary or if so desired by the viclims of
wwacily cognge an eminent Senior Advocals for 2
cnaes the Special Courts on such pavment of fee as he

pr L

0) Paymeng of fee 1o the Special Public Prosecutor shall
he fived by the State Government on a scule hisher than
the other panel advocates in the State,

5. INFORMATION TO POLICE OFFICER IN-CHARGE
OF A POLICE STATION :

(1) Every information mla!lnii o the commission of an
offence under the Act, sme-nywmomur
in-charge of a police station shail be reduced to
writing by him or under his direction, and be
read over lo he informant,

whether gi in

entered in a book to he maintaired by that police
station.

1 under
frec of

of the infe i ns a0 ]
I (1) above shall be given forthwith,
cost, (o the informant.
i by o refusal on the pan of
rge of a police station (0 record
the information referred to in sub-rulz t1) may
send the sobsiané: of such information, in writing
and by post, 1o the Superintendem of Police con-
who after invesiigation either by himself
by a police officer not below ihe rank of Depaty
atendent of Polle;: shall m':'tth:n order o
i to the officer in-charge of the eoncerned
mlichgmuliun to enter the suhdance of thar infor-
mation to be cntered in the book re he maintained
by that police  sintion.

£ S inspection officers.—{1) Whenaver the District
Muim'ﬂc or the &hﬂzbiﬂd;ml Mugistrme or snv other
exeoutive Magistrate or any police ng‘w not below l{l:
rank Depnty  Superini=ndent of iz receives
h.[onn‘zimr from any person or wpon his own knowledge
that an atrocity has been cam lag"'rmﬁm m_t:;t :i:

s Castes the wi

‘i::hd?cml:uhu shall 'I:;mdiala[y himse!f  visit the place
of necwrance o awess the extent of atracity, loss of life,
loss and damanee 1o the property and enhmit a report forth-
with to the State Goverament.

2 t 1 Magistrate
12) The District Magistrate or the Sllb;bl':l\-ﬁdnnn -

other executive Mugistrate and
:“.lmm ntendent of Police nfter inspecting the

slace or ares on the spet *—

a of victims, their famils inemhers and
] ddﬁw a ““miill‘t‘d o E

8! G954

{1y 5 detailed m;:;:a .;u::f 'at.ro;
E*"& damange io the propecty of the ‘ri-.'.liﬂs:‘t'
(i) order for intensive police pawolling in ihe area:

(iv) take effective and necessary steps (o
mﬁeﬂul::ru‘ witnesses aud nther wm&rﬁrm

) provide immedinie relist 1o the vicims
7. INVESTIGATING OFFICFR L

() An offence  committed  under  he anall
be investigated by  a police  officer not  below
ibe rank of a D:rmg-Supcri_nmm of Police. The investi-

Ling oflicer shall mﬂld by the Stste Goverument]
Eru:mr General of PalicelSuperintendent of Police afier
{aking into 2ccount his past experience, sanve of ability and
iustice to perceve Ibe implications of the casz and investi-
#ate it along with right lines within the shortast possible time,

(2) The investigating oflicer so sppointed under  sub-rule
() <hall complete the invesiigation en top priovity wiilun
thirty days aud submit the repori to the &ntm:mem ol
Police who in_turn will immediaicly forward the report 1o
‘he Dircctor Genwral nf Police ui the State Governmeni.

13) The Homie Secrefary and the Social Welfare Secretary
o the State Government, Direstor of Prosecution the
“\ifm::lmﬁp ?: !;r,wﬁu: ‘:ndw!.ha - the ltlol
L review an quarier
of 2l investigations done by the inveslipating nﬂi«:m n

8. SETTING UP OF TIIE SCHEDULED CASTES AND
SCHEDULED TRIBFS PROTECTION CELL :

Act

THE

(1) The State Government shull set up a Scheduled Castes
and the Scheduled Tribes Protection Cell at the Siste bead
Quarter under 1 of Director of Policellnspector

he charge
General of Police. This Cell shell be responsible for —
(i) conducting survey of the identified aren;
(ii) mointaining public order and  tranquililv tn  *he
identified area;

1iii) recommending fe the Sinte Government for deploy-
ment of lnlo police force or uuhlhlmuzp of
special wl;‘post in the identified arca;

(') making Investigations shout the prohable cmimes
leading to an offence under the Act:

(v) restoring the feeling of seo amonest the membirs
of 1he thndulldﬂsCsﬂn I'?!;vthn Schodnled Tribes:

ivii informing the nodal officer and spocial officer ahoun?
the Inw and ovder eiunion in the identifiad ares;

(vii) making enuuiries about the investigation and spoi

cundy v o 4

inspections wwted by various 3

(viii) making enguiries about the usction tchen by the
Superiniendent of Police in the cases where nn

officer inchaige of the police statlon has refused

1o enter an information in a book to be muintaiied

by that police station wnder sub-rule (3) of rule 5;

{ix) making enquiries aboui fhe wiltul neglipencs by o
public servany:

X} reviewing the position of cases reyistored undgr (he
Act; and

i) submitting a monthly report en or before 20ih iy

subsequent menth 1o the Siate Ciowverar ot

o
R et o sy v
5. NOMINATION OF NODAL OFFICER :
The State Government shall nowsinate a noda!l officer
Eretombiy bloon. 1o e e 1 Oovermes
Scheduled  Tribss, for

co-omdinating  the functioning of

Magistrutes  and  Superintendent  of So!i:e
amhorised by them investipatire officers

Goes of the Ach By T o of o Tementog the prov.

« of the Act, By o every guaiter, |

officer shall review :— - ' i

the reports received by the State Goversnmens mmfer
:“‘:l:‘lph'm and () of rale 4, ol & conse (57
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r.ut'ﬂu nI casas 'r.dl.eu& nndl the Aci
ul order simation la lbo identifad m.

1

fiv) .arious kinds of for
lmml'dlh!e relief in cash or Lmd ol huﬁ'l L] fhe
dependent;

victiurs of strocily or his or her

v) rd of immediate fuocilities like m™
clm!nq shelter, tegnl oid, travelling allawl
allowanca and t facilities p

victims of atrocity or hislher

(vi) performance of non-Governmental organisations, the
Scheduled Costes and the Schedyled Tribes Protec-

tion Cell, vorious commitiees and the public ser-
vants respansible for boplementing the provisions
of the Act.

10, APPOINTMENT OF A SPECIAL OFFICER :

In the identified area s Speclal Officer not helow the rank of
1 Additional Distriet Magistrate shall be appointed 10 co-
ordinate with the District \!nalstnw &spu-imndem of Police
r other officers b ihe provisions
of the Aet.  wvarioos nlmmlﬂm and _the Scheduled
Caites and the Scheduled Tiles Pretestion Call,

Offiver shall he reannsivls for @

(i) providing immediate yolief and other facilities to the
vietims of atrocity and initiate necessary measumes to
preven! or avoid reaccurrence of atrocity ;

i) setting np an wwarenes centre and organising work-
-l\r\p’in tha identitiod l‘:m ar gt h- digtrict budM
aqumrier: 10 edocate ¢ to
Tt o sad o Snassied Teles sbout
their rizhis und the profection availoble 1o lllﬂ‘"l
inder the provisions of verious Central ang State
emctmc:lh or miles and stheme: etc framed there-

The %pecia!

il co-utdmninc with s Non Governments! ormanisa-
tione and providing neccssory facilities and Anancial
and cther type of assisbance to nom-Governments!
Organisation for maintaining centres or organidng
waorks ;

. TRAVELLING ALLOWANCFE DAILY ALLOW-

ANCE MAINTENANCE EXPENSES AND TRANSPORT

FACILITIES TO THE VICTIM OF ATROCITY HIS OR

HER DEPFENDENT AND WITNESYES :

mnva victim of ateocity or  his/het  dependent

and wi Mhuﬂm nnd fro mil  fare by
#220 ol.w in exprewimall'parsenger frain  er ectual
bias or taxi fare from hisfhee- nlace residence or
nctoal bus or taxi fare from histhesr olace of resddence or

phice of stay to the nhet of izvastigation ar hearing of trisl
of an offence under the Act.

2) The District Magistrate or (he Sub.Divisional Magistrate
Executive N’ntdrah shall maks necessary

sirangements for providing transport facilities or reimburse-

ment of full f to ﬂw of atrocity and

witnosmes for vislting the 1

of PoliceMepaty Sunu'lnundem of Pnlim Dim{ﬂ Magisirate

or any other Executive Magistrale.

(3) Everv woman witness, the victim of atrocity or
t‘l-mrm!qnl being @ woman or » minor. a nerson more ﬂum
xty age and a mnn havine 40 percen: or more
dis=5 nh!l hr enfitled to be d hy an
of Lierlhis choice. The attendant shall alsn be prid travel-
livp and maintenance expenses as npplicabla the witnes
or the victim of atrocity whes called upon dovine heerine
investipnrion and trial of an offence wnder the Act

(4) The wiiness, the victims of ateoely o r hishher devend-
ent and the attendar: shall bo pald duily ma'ntenance expen-
veu. for the days helshe is away from +he place of hislher
residence or stay during investiention. hearing and trial of
nn »ffcnce, at such rates but not less than the min‘mum wapes.
a8 mav he fixed by the State Governmant for the apricul
turnl inboursrs.

(5) In addition to daily maintesnice expenses the witness,
the viclim of atrovity (or hilher deperduaty and the sttend-
amﬂ\ullahtbemlddhwmmhnmumr&
fixeil bw b State Government from fime 1o time

u*u.: !l—»&zc. 3(1}1

6 of umlliu nlhwnuu. d&!lr mm.m

s B 1w 3 e e
tios shall s made im ar not later ce duy
by the Datriet Mupistrate or the Sub-Divisional Magisirate
ar nny otmer Execulive Mmgistrate 1o the victima their de-
pendentsiatiendant amd witnesses for the days they visit the
investigating officer or in-churpe police slation or hospliar
authorities or Supecintendent of Poliz'Deputy Superintend-
et of Police or District Maﬂwmue or any other officer
concerned or the Special C

(7) Whea oﬂ'mehnbunmnhnlunhrsmhns
of the Act, 11\; Dutnr.'l Meg'sieate or the  Sub.Divisional
Mugistrate u")fnny Bx.\ul-lvc Mngﬂuuh d?l'.l: rlhbl!l’ml
th ] cines, §i
Ilu:;m llltﬂl“r pedal m!.lco‘ consyl Hﬂn.i‘bbor
ided 1o 1 ictim(s) ity

MEASURES TO BE TAKEN BY THE DISTRICT
ADMI‘NIS!"RATR]N te
(1) The District Magistrate and 1 ent of Police
shall visit the place or area w‘hm the al!wctr has been
committed to mssess (he losas of life to the
property and draw & list of members
-imdnﬂl enlitied for  relief.

Sm-lnlmdem of Police shall emsure shat the Firs
Irv:om mutmc in the hook of 1%e ~creern-
effective mensures for apprehending the

fruits p

of Police,
appoint an investi and deploy
cuhm!keforceinthmlnﬂ!n?zmﬂ-dhrwiw
mensures ne he mav Jdeem proper and necessary.
(4) The District Magistrate or the SubDivisional Magist-
ratz or any other Exccutive Map'strate shall make
ments for providing immediate relief in cash or in kind or

items necessarv for human

(%) The relief provideg to
higlher dependent under subrmle (4) in respect of death,

or infury . or damage to property shall e in 1o
ray other rizht to claim compensation in respect there of
veder any other law for the time heing in force.

(6) The reliel and rehabil'saticn
sub-rule (4) above shall be provided
e or the Sub-Divisional Mo
Magistrate

M A report of the relisfl and rehnbilitation facilities
vided 1o the victims shall also be forwnrded ta ‘he Spechl
Court by the District Magisteat= or mmm Ma
rate or the Pxecutive Magisirate or Superintendent of Police.
Tn cote the Special Cownt s alisfied thay the payment of
relief was not made to the victim or his'her dependent in
time or the amount of relicef Or comnensation was nod sl
cient ar only a part of pavment of relief or compensation was
made. It may order for makinz in full or part the payment
of velief or any other kind ¢ nssietance.

Méngq:R‘;(mﬂi)}lljwmﬂ "l'ﬂ! IEL:\". ™G
TO AT WORK TING

ﬂ)'l"ln.‘lﬂ Ovowrnunthl hat
el L em’ millmmdlhﬂwndmlnb

anmnmtoatmo&ydullhveﬂn t aptitode and
understanding of the problems of the uled
Ty Cuastes and

posts and poliee station.
2) Tt shall also be ensured by the Stute Government the
pv.- ‘ftm_m Schuluied Casies and the Scheduled Tribes
t n the U .-uu.. nnd in the
pobu force at all hvﬁn uadkmrh at the level of police
costs and police si=tion

14. SPECIFIC RFSPONSIBILITY OF TR
GOVERNMENT N

m&mﬂmmﬁﬂm in
e mzmwm-;mw‘:‘wmm irn
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i the vicums of ateity. fo stall review uileast Iwice i a
valenciun e, i e moath ol January and July he perfore
Ukt of the Syecial Poblic Mrosseuion s If OF appointed
by Seetion 15 oF Al v reports e opived, invest
ghmn made s preventive sieps ke By ibe Dhsapice
Maginirae, Sub-Divig onul Magistrowe and Supcriniendent of
“olve, rofief and repabilitation facilivis, provided 1o the
VLS aad e roports B fsaspect of fapses wu behialf of the
ventomed ofiicers,

L CONTING Plax BY 2 v
- UNCY PLax THE STAIE GOVERN

() The Nwte Goveinmew sigl! © o madel contis-
Fencs plan for implementing the prov s the Act and
e s iy i Ot of i, e v

ang responibility of various
officeis g diflerent levels, the role gnc

and Now-Govern-
meat Umunhglhm. Ioter alia iy

plan shull contam a
a2 of relict wcluding the following.
1o} scheme (0 provide icediote rellef in cish or in
kil or boih;

th) allorment of agricultviatl fang and bovse sites;

(€1 the relabilitution packuges;

i) dcheme for mﬁym: in Government or Coverns
oent  unddertuk| o the dependant or one of he
family members of ihe viciim;

w) pr:mu scheme for widows, dapendant children of

deceised, handicanped or old age vietims of
Alrocity;

) mandutory conisensadion tor the viutims,
(g " for 5l 41, i
tion of the wiciimg
thi pro for provig brick fsion house
wmhq ling e IMASOULrY

() such other elentents as bealth care, supply of essen-

tial commodities  wievurification, adequaie  drinki
water  facility, hnmu"-muumn ground and I!:{

foads 1o the Scheduled C wed the Scheduled
Trihes habitats, -

condi-

(2) The Sue Crowetnment shall forward o copy ot the
contingancy plan o, a famman thereol ang n cony of the
chame. s soon 33 oy he, (o the Comtral Government in
the Ministry of Welfare and 0 sl the District Mapgistrates,
Sub-Divisional Mugisteaten, Insmectors General of Police and
Superintendents of Police,

16 CONSTITUTION OF STATE-LEVEL VIGILANCE
AND MONITORING COMMITTEE |

(1) The Stz Government  <haif enguu" e a high
fuwer vizilunce and monitering commitee of nor more than
2T reambers consisting of (hae following,
(0 il Mg S Adonnistrator-Chairman On case of a
Sinte pader Presieni's Rule ChwernorChairman).

STea S gwaw ;o aerren 23

(i ml::‘h{inimr, Finaice i:ﬂmm wad ‘thlf‘ %m
e-Membeis (n c3se a State under the s
dont’s Kide Advisors— Mombers),

G sl elested Members ol Vatlianont and State Legnla-
tive Agembly and Legmlative Council from  the
State belenuing (o the Svhedoisd Cresivs und  the
Schedulid ‘1ribes— Siembers

{iv) Chiel Semeiary. (e HMome Seaeiary, ihe Director
General of Pulica, Uirecsor/Depmty Ditecior Na-
vl C wiom for the Scheduk Casles and the
Sckenled Tiibes—3tembers;

) ibe Seoreiany li-vhage of the weifars and develop
ment of (he Schoduled Costes and (he Scheduled
Aribes—couvenor,

20 The high power vigiiiuce ané monhoring corumiilice
ﬂ‘?.’."l:lle;l'ﬂ leass mk-mnu e MI-M
month of Jauuury 4 W acview
it of the muwﬂumy of wie Act, relief and re-
huﬁhf.hntka.: facilives provided m'ilu ﬁcﬁu I.I:I‘
Gler matleis coninecied therewiih, proseculion
cases woder the Ach, rule of dilferem officers fegeu-
cies responsible for impl ing the ot
the Act and vasols reporis Teceived by the State
Governmaiit.

L7, CONSTITUTION OF DISTRICT LEVEL VIGIH ANCE
AND MONITORING COMMITTEE :

(D In each distict  within  the  State, the Districi
mﬁ:‘:"'"” shali set up o vigilance ot monitoring commitlee
n district iy seviow (e implomenistion of the provisions
of the Act, telief and mahmmmhdhﬁwhdhﬂu
victhns and other matiers conuected thesewith, prosecution
of cases under the Act role nf diffcrent otficers fageucies res-
ponsible for implcmentiog dee provisions of the Act  and
Various reporty received by tne District Administeation,

(2) The distiice devel vigiiance und monitoring com.
mittes shnll congist of the clociad Members of the h&am
and Sute Legishative Assembly and
intendent of Police

dssociation with Non-Goverament [
g:?utuu amd Disit, Social Welfae
Menther Secretary respectivoly,

anisations, The
shall = chairman

13 The district level eommines shall meet al leust
onca in three months, >

18 MATERIAL FOR ANNUAL REPORT :

The State Government shall every, Sefore the 31d Muich,
forward tlu;i rcp;un {m the Centrul Gownm::ll ;&ﬂ—; x
tneasures taken for implementing provisions of 1
“m schemesiplan: framed by fi durine  the  previons
v vear,

[File No. T1012{1189-PCR (Dedl]
GANGA DAS, Ji. Sicy

ANNENURET
SCHEDULE

(See Rule 12¢4)

8L Name ul' offence N
No

MNORMS FOR RELIEF AMOTINT

Minimum amount of relier

i Drink oT cat ilTedihlc;r nb_nwxiuus substance (Section Rs. 25000 or amr: aicp'mding -upun_tbe nature and

AN
Y Cavsing injdry insull or Adnovance [Section WIWY
U Dere maory Lot 183 3w

gravily of the offence 1o =ach victm end sl commen-
agaty with the ;:a-.h;euhj, Lt inury and delma-
tiou suiferenad by the i,

Pxymert 1o be made 25 Mllows
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L E%mmchunshmhmﬁﬁm
1L, 759 when accused arc convicted by the lower cour

Atleast Rs. 25 ,000 or more depending upon the nature

b Woeonuiul aeeapation o cultivauon of land, ete. and gravity of the offence. The land premises/waier

ol Seution M) supply shall be restored where necessary at Government

5. Relatine 1o land, premises and water {Section 3{(1)(v)] cost, Full payment to be made when charge-sheet
is sent to the Court.

6. Megar or forced or bonded lubous fS=ction 3(1)(vi)]  Atleast Rs. 25,000/- to each victim, payment of 257
at FIR stage and 75% on conviction in the lower

court.
I iclacieg to night to franchise Seotion 3(1)(vii)] Upto R« 20,000/-to each victim gepending upon the
vature and gravity of the offence
¥ False, malic.ous or vexatious legal proceedings Rs. 25,000/-or reimbursement of actual legal expenses
1Ssction 3(1) (viii)] and damages or whichever is less after conclusion of the

4. False and frivolous information [Section 3(1) (ix)j trial of the accused.

11 [usult, intimidation and bumiliation [Sedlon-.i(lxl)] Upto Rs. 25,000/~ to cach victim depending upon the
nature of the offence. Payment of 259, when charge-
sheet is seut to the court and rest on conviction,

1i. Oulraging the modesty of a woman [Section 3(1)(xi)] Rs. 50,000/- to each victim of the offence. 507, of the
12, Sexual exploitation of a woman [Section 3(1)(xii)] amount may be paid after medical examimation and
remaining 509/ at the conclusion of the trial.

11 Fuwimg of wator 18ection 3(1) (xiii)] Upto Rs. 1,00,000 or full cost of restoration of normal
facility, including cleaning when the water is fouled.
Payment may be made at the sbige as deemed fit by
District Administration.

Lh Syl of enstomary rights of passage [Section 3(1)  Upto Rs. 1.00,000 or full cost of restoration of right
(xivij of passuge and full compensation of the loss suffercd, it
any. Payment of 50% when charge sheet is sent to the

court and 50% on copviction in lower-court.

1o, Muking one desert pluce of residence (Section 3(1)  Restoration of the site/right tostay and  compensativn
of Rs. 25,000/-to each victim and reconstruction of

fev)t
the house at Govt, cost, it destroyed, To be paid in full
when charge sheet is sent to the lower court
o diany talss evidetoe (Secuon 32 (1) aad (i)} At least Re. 1,00,000 or tull-ompensation of the luss ot
harm sustained. 509, to L+ paid when charge sheet is
sent to Court and S0%on conviction by the lower
court,
7. Comnitiieg offences ander the Indian Penal Cods  Atleast Rs. 50,000 depending upon the nuture and gravity
pinislable with imprisonment for # term of 10 of the oflence to each victim and or his dependents.
voars 3 morg {Section 3(2)] The amount would vary if specifically vitherwise provi-

ded in the Schedule.



e 3013

1% Victimization u1 the hands of n public servaat
(Section 32} (vii)

LIAC IR TS ET B 1T PO

Full compensation on aicoust of damages or los  op
butin sustained. 509 1o be paid when chitrge-shicet
is seut to the Court snd 507, on conviction by lower

court

19. Disability. The definitions of physical & mental
disabilities are contained in the Ministry of Welfare,

G.O.I. notification No,

4-2/83 —HW.TII dated

6-8-1986 as amended from time to time, A copy of

the notification is ai Annexure 11,
(1) 100% incapacitation
(i) Non carnivg Member of 4 faumily

(i) Earning Member of 4 famiiy

(b) Where ineapacitation is fess thay toa ey

20. MurderyDsath
(a) Non-earning Membe: of « family

(h) Laining Member of - famile

At lcast Rs. 1,00,000 to ench vietim of offence. 309 o
FIR and 25% at chargeshest and 357, on convigtion
by the lower court,

At least Rs. 200,000 o ecach victim of offsace, 502,
to be paid on FIR/Medical examination stage, 259,
whea charge-sheet sent to conrt and 235" at eotvietion
in lower court.

The rates as laid down in a(1) and (i) above shall be
reduced in the same proportion, the stages of payments
also being the same. Howaver, not less than Rs.
15,000 to non carning member and not less  than
Rs. 30,000 to a earning member of o family.

At least Rs. 1,00,000 10 each case. Payment of 752,
ifter postmortem and 2592 on conviction by the lower
court,

At lenst Rs, 2,00,000/- 10 gpek case, Payment oi 75 4
after Postmorterm and 259 on conviciion by the

lower Court,

21 Vietim of murder, death, massacre, rape, miss rape  In addition 1o relief amounts Paid under aboye item:,

and gang rape, permagent incapucitation and
dicoity

22, Complete destruction, bumni bonses,

e 5 TN —

relicf may be arranged within three months of A4y
of atrocity us follows:—

(i) Pension 1o each widow and/or other dependes s of
deceased SC and 8T @ Rs. 1,000/ per manth, or
Employment to one member of the Family o the
deceased, or provision of agricultural land a5

house, if necessary by outrisht purchase,

(i) Full cost of the education and maintenunce of ke
children of the victims.  Children may be admited
to Asliram Schools/resideatial schools,

(iii) Provision of utcasils, rice. wheat, dals, mislasg, =y,
tor a period of ilree months,

Brick/stone masonery heuse to be construcied or o,
vided at Goveroment cost whare it bas been borge

or dastrayed.
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ANNEXURE 1T
WO 425w, L
GUVERKMENT OF INDIA
MINISTRY OF WELFARLE
New Delhi, the 6th Auvgust, 1980

Sabject : Uniform Definiiony of the Physicuily Handi-
capped.

At present, different difinitions for vatious cate-
waries of handicapped are adopied in various schemes,
programmes of the Central and Statz Governments.
I order to have a siaadacd set of definitions, autho-
{sed ceriiiication authorities and standard tests for
purpose of objective certification,  Government of
fadia in Miaistry of Welfare set up theee conumittees
uader the Chairmanship of Director General of Health
Servises—one each in the area of visual hmq.lgﬂu.
speech und hearlag disorders and locomotor di i-
115 aed  scparate Committee for menfal handicaps.

2. Alter having considered the reports of  these
committees and with the concurrence of the State
Coveraments]UTs and the convemned Ministries|De-
pactmenis the andersizned is (irect=d 10 convey the
approval of the President w nutifv the definitdons of
(e following categories of physicatly handicapped 1 —

1, Visuaily handicups

2, Locomotor handicaps

A, Speech ond hearing handicaps
4. Mental handicaps.

Report of the Comumitice as
Annexuee 1,

3. Each cutegory of handicapped persons fias been
dvuled into Tour gmuw viz. mild moderale, scvere
and proiound total, t has becn decided that various
conerosions benefits would in future be available only
o the moderate, severe and profound|totai aroups:

¢ not 1o the mild gronps. The minbmum degree of
disability shoutd be 40 per cent in opder 1o be eligible
i any concession|benefits.

. i* has been decided that the authorised certily-
ae o oythority will be @ medical board at the distriet
boy 1 The bosrd will comsist of the Chief Medical
Mite.r'Sub-Divisional Medical Officer in ihe Disteict
.+ “uother expert in the specified ficld viz. ophalmic
wieeon 0 cpge of visval handicaps, elther 2n ENI
v oeon or #n audivlogist i case of speech uad heat-
e lomdicaps; an orihepacsie surgeon or 4 sywecializ
Wi aisicul nedicioe and renabilitation in ¢ase of lo-

oaoior huadiveps, 8 pevehiatrist or a clinical pey cho
Leist OF @ teacher in special edbcation in eas2 of
meanol haodicaps.

t. peeified tosts ay indiented n Annexure should
b conducizd by the medical  hoasd apd  rreorded
bhefor: u certificate is given

o Tha ceptificale would he valid for a perivd of
hupe years

mdicuted in the

 The sede Gt U Adnm, sy TORSRAE the
gt Foeredn hllestod fa poru 4 abys Wrane’ A
M, O SARSIMHAN L Gech.

@ the Govt, of India.

[Pary 1i—Sec. 3(i)i

ORDER

_ Urdered tha the ebove potification be  published
in the Gazeue of (ndia for general inlormation. Copics
ol the Gazette notiiication may be sent 10 &l Ministries!
Depte. of the Central Govt. all State Govts|UT Admo.
President Secti. P. M.Js Office, Lok Sabha, Rujya
sabha Sectt. for information and vecessary achon.

M . NARSIMHAN, Ji. Secy.
to the Govt, of India.

COMBINE REPORT OF THREE COMMITTEES
RECOMMENDING UNIFORM SET OF DEFINI-
TIONS, AUTHORITIES FOR CERTIFICATION
AND STANDARD TESTS FOR VISUAL. HEAR-
iNG AND SPEECH ALN&BI.DOOMO TOR DISABI-

List of the Members of the Committees ar Annexurs L
Inteoduction
India is 4 vast country with variable social, cultural,

geographical and economic back  ground. Despite
breakthrough in hezlth services, & number of disabi-

lities contisue to appear duc to pulio communicable
snd congenitial diseases, lncmrrn&utﬂmhﬂ and
mechanisaioa vehicular raffic leading o locomolor
Jizahilities; virmnin-A dcficiency, cataruct and infec-
Gous injurics, nutritional deficiency leading to visual
loss: car infection, estemmal inju:&:, noise pollution
contributing 0 heariag loss. These arc the theoe major
disabilities which menifest themselves as a result of
cae or more of such factors,

2. Government of India are providing a large num-

ber of facilities and copcessions to persons.
these facilities and concessions

In order to
it is imporative that standard definition of these
disabilities is uent to re-

decided  upon.
commendation of the Natioaal Council for Handi.
capped Welfare the Commitices under the chaicman-
ship of Director General of Health Services mot for
ihe adoption of standard sct of definitions which should
be uniformly applicable through out the couniry.

The esercise of evolving a uniform ser of definition
hould not be however to construed fo mean that no
definitions have been set forth at present. Delinitions
of these three major disubilidies which are prevalent
al present for extending various concessions sud faci
lities to handicapped sre givea o Anuexurs 1

fecommended Definitions

Physicul impairment leads to functona] humtation
aod fusctional limitation leads to disubility. Physical
wapairment, functional limitation and disability have
Leew defined by WHO and this Commiitee would re-
commend adopting this  classification, which is us
follows - -

(i) tmpairment : An impairmeat is a pecmanen!
i psychological or anatomice!
ioss andjor abnormality. For example o nis
sdag or  effective part, argany  or
“Mechanism™ of the body such as un ammn
tied limt, paralysis after polio, myvca it
infacction. cerebrovasculss thrombuods, T
siicted  culmopary  CRpSIiy, duhetes
ayopiu, tadgarement. mental retardatics
lyperiension. perceptugl distorbance.
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fem I--gwe 5(i))
Ui} Functlons! Umitaticn Lopalemont  mey
vt tunetional Lmile dons which aie e
pactial o totsl inabiliy 1o perform  thous
AeUvitles necessury for” motor, ASTNOLY, o
eial Tunctivos withio e wlige  ond
monner of which & human being is normally
capible such g walkiog, lifting foads, seeing,
speaking, hicaring, reading, wrfting. countin
taking interest in and making contaci wit
s.urroundinT. A functionul fimitation may
last for a shodt time a Jong time be peima-
neat or reversible, It shDu.Ei be quantifiable
whenever possible.  Limitations may  be
deseribed B8 “Progressive™ or “regressive™,

{iit) Disability : Disability is defined as  an
existing difficulty in performing one  of
more activities whicl, in accordsnce  swith
the subject’s uge, sex md morative social
role, are geperalls accepted ns  cssential,
Lasic componcnts of daily living, such as
sclf-care, social relations and economic
activity. Depending in part on the ura‘ion
of the functional limitation disabllity may
be short-term, long-term or permancat,

Modically, disability is physical ju frment  and
mability to --rform“ghyﬂc':l’, tuncu&:as ;mnaﬂy.
Legally, d ity is a l?iemem injury to body for
WEI::.‘:‘I the person should or should nor he compen-~
wated,

The disability can be divided into 3 periods,

i1} Temporary total disability is that period in
which the aflected person is totally unable
to :urk. “Ii:ﬂng this time l;le may receive
ort opthalmological audi or

spoeggw:r any other mml mmnl.
(i) Temporary panial disability is that period
wbenmmaryhaumcbcdthedmo“m
Elrm'cment s¢ that person may begin some

nd of gainful occupation.

Giil} Permanent disability, zfplic.s to  perma-
nent damage or loss of use of some part!
parts of the body after the stage of masi-
mum improvement from any medical treai-
ment has been reached and the cundition
is stationary,

The classifications & various concessions being
recommended are for the permanent disability onlv.

Tvaluation and Assessment of Visusl Disabilities

The graup recommended the classification of visual
impairment'disabili, may be ca ised in four
moupa for considering various ca ons to visually

tondicapped.

The quesiton regarding one eyed person waz con-
sidered at length. The Committee is of the view that
the guidelines recommended for evaluation of visual
loss of persons who have lost one eye but have the
othur eye normal should be totally unambignons.
Th> Committee fecls that such persons may not he
clibbed with other visually h so that faci
litieslconcessions availabls  to  severelylprofoundly
“sually handicapped and totally blind are not evoded,

TER T UWYR ;e 1)

""" SoniE are clabliad with seveoilyiorg
seped aad (0uly ieind por-
: ofe that most of the conees-
sons especially jobs seserved dor (he Bind el s0ny
siail 80w ong-eyed persons gy thEr *tual lon: is
unnimal compared o other 2 cate orics and in ihi:
matney must of (e Gowernment offices|public  gern:
underiakines will be fulfilling the gaoia cut in actua
praciice will noi be giving jobe 29 fowlly blind  ar
persons with severe wsualgloss. The Commiitee. hiw
ever feels that it should be made clear tha: loss o
one eye will not be considered as n disqualific:iion
on wedcal grovads unless & pariicular post is o
such a technicat that il ires of a person
the use of both the eyes or 3 dimensional vision.
The Committee also recommends that if a person hias
been declured unfit due to scme lexnporaty  visual
Joss'defect, it should not be construed to mcan o
disabled if such a temporury impairment in e
opinion. of a Medical Board can be overceme iy
treatment or visual aids,

Guidelin:s for evaluation & categonisation of visul
disabilities are given in Appendit 111,

2. Evalnation & Assessment of Heering & Speech
Disahitity
The Committce recominended that the definition
which are intervationally accepied and have beco
udopted by WHO may IL ud in this countr-

also for cvaluation and categorisation of hearing

speech loss,

The recommended classification and guidelines for
evaluation of heariug loss are nshren in Appendix {1
The Committee also considered variows  facilities
concessions which may be given to hearing handicap-
ped persons and suggestions of the which
may be offered to the hearing for re-
habililation are also given in Appendix II,

3. Evaluation & Assessment of Orthopaedic  Dis-
abilities

The Committee recommends that Kessler's method
may be faken as a general guideline for cvaluating
a ic dizability. Since issues have boen rnised
m the quantification ol degree of  disabiliry.
the suthorised Medical Board may also consult sny
other suitable method and use sler's method as
a basic puideline.

The Committes is aware  that there are othes
methods of quantification which are at varignce wilh
the Kessler's guidelines, However, Kessler's guidelines
for evaluntion of various degrees of disab ty, Tt is
e . would hold good for most of the (ime. The
individual Medical Board could take into cons'der i
tion other wethods which mav k=lp the boad o
evaluating disability in an individual case.

The Authorities to give Certification

A permanent disability %;ﬂmmrwmulh a::iwl:y
a board duly constituted Cent s
State (‘mem’l;wntn Ii is recommended that a Medical
Board for evaluation of disability should be available
minimum at the district lovel, It iy also recommende:!
to have atleast 3 members in the bomd. our of wiilch

4




1
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atie=at e should be a specialist in purticular
Sekd for osscssing locomotor|visual/hearing & speech
fisaiility ns the case may be.

4 3 also recommended that the compeient sutho-
iy may also appoint an appellate medical board to
wwhoalve any dispute,

Concessions|Facilities which may be Offered to Dis-
ubled Persons

Keeping in view the set of definitions and the cate-
vauum being recommended, varions  Ministries|

cpartments and the State Governments shall have
to also specify the facilitics and concessions which
would be available to  different  categorics of the
handicapped. The Committee recommends that if a

Tson the of disability below 40 per cent
n a icular calegory, no such bencfitsiconcessions
may be given to such a person. All other categories
may be extended concessions|facilities like
ships, job reservation, aids and appliances either free
of cost or at concessional rates, conveyance allow-
ance eie. For hearing handicapped, the Committee
rocommends that 3 language formula may be revised
so that the hearing handicapped have to study onc

language only.

Ministry of Social & Women’s Welfare may make
out proposals bused on these recommendations with
the a riate Ministry for necessary modifications
in thel’p;:Eq of 3 language formula,

The Commitice also recommended that Ministry
of Health and Family Welfarc may also  take wup
amending medical standards for necessa relaxations
in respect of mild handicap in all the categories
so that on account of their mild disability, they are
not put in a position that ncither they ars able o
get the facility of reservations nor are  eligible
oilierwise for en into services in the general
category. The medical rules may also indicates in
clar terms that loss of one eye will not be consi-
dered @ disqualification unless the particular post is
of such a technical nature that it reﬂuares of a person
the use of both the eyes or three-dimentional vision.
The some medical bosrd at the distret level may
~camine suitability or otherwise of a one eyed person
for a particular post.

The degree and exteit of disability of the 3 types,
namely visual, hearing and o ic will uﬁ-
cated s follows :(—

(a) mild—less than 40 per cent
(b) moderate—40 per cent & above

(¢) Severe—75 per cent & above
(d) profounditotal 100 per cent

For persons suffering from  cardo pulmonary
discases, there may be no reservations in jobs. These
persons may, however, be mnidgnd for extending
ofher concessions such as exemption in typing etc.

The Director General of Health Services, Ministry
of Health and Family Welfare will be the final an-
thority, should there arise any controversy!doubt re-
carding the of the definitions|classifica-
tionslevalnation fests efe.
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Only thoee persons who have disability more than
40 per ceut and above shall be eligible for regisira-
tion in Employment Exchanges in the cate of
Landicanped nnd considered aga nst  jobs ia public
sector rescrved for the physically handica 3

Annexure—1

Couiposition of Commitiess to recommend sinndard doani-
“ions of Disabililics

Dr. D.B. Bisht,

Director General of Flealth Services

Ministry of Health & Family Welfare,

Nirman Bhavan, New Delbi.

On Visaally Handicapped

. Dy, Madan Maohan

Hzad Deptt. of Opthalmolaty,
Al India Tnsitute of Medizal Sci Memtb
New Delhi.

Chairman
(OF all the thrao
Committes:)

d

. Dir. GH. Gidwani,
Assistant Director General of Health
Services, Ministry of Health & Family

Welfare, Nirman Bhavan, New Dali

Member

-

. Shri R.S. Srivastava,
Jaint Director,
Director General of Employinzl &
Training,
Ministry of Labour.
Sharam Shahti Blvan, New Delhi.

4. Director,
National Institute for the Visually
Handicapped, Rajpur Road, Dehradun,
(R.Mbym&k.m
Asstt. Director).

3. Dr. G. Venbataswami,
Arvind Eye Hospital,
Madurai, Tamilnadu

6. Dr. LM. Pahwa,
Chicf Medical Officer,
Gandhi Bye Hospital,
Aligarh.

7. Shri Harcharanjit Singh,
Under Secrotary,
Ministry of Social & Womeo's Welfare

Member

Member

Member
Secretary

On Hearing Handicapped

1. Dr. G.H. Gidwani,
Assistant Director General of Health

Saervices,
Ministry of Health and Family Welfzle,
Nirman Bhavan, New Delhi,

2. Shri R.S. Srivastava,
Joint Director,
Director, General of Employment &

Trainiog,
Ministry of Labour,
Sharam Shahti Blavan New Delhic

Member
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3. I, K Kacher,
Al Tndia Instituts of Medical Sciences,
MNoew Dalli,

All India Institute of Speech & Hearing,

Myno

re.

5 D I Ra

Mirec

Ay

By

tor,

;‘-mr.l'ﬂuhllfmteofunriu

Hasiticapped, Haji Ali Parh, Mahalexmi,
1hay-400034,

(Rermesented by D, M.¥,

v, Director in the meeting on 25-6-84;
6 Ak tiarcharanjit Sagh,

Llsler Secretary,

Ministry of Sociul & Wooken's Walfare

W Delhi

On Uiy

“Pacdically Handicapped

Lix.cn Gidwangi,
i anl gl Director General of
Health Servics,
Ministry of Health & Family Welfare,
Nt Bhavag, New Delnyi,

2 $ij
it

LS,
Director,

Dire2or General of Employment &

T rain

g,

Minisiry of Labour, Sharam Shahti
Bhovim, New Dells?,

5. U Marendra Komar,
Ind'sa Council of Medica!
Anssri M s New Delhi,

6 L ow VYarma,

Flew]

ﬁmﬂwmw

Ketutilestion, All India Institute of
Medival Sdences, New Delhi,

7. D= HF, Yaday,

Heay

Eehabilitation Departinent,

Seufiduriung Hospita)
New Delhi,

8D 18 Guleria,

Pt |
Plem,

% Head of Depit, of Medicine,
!\Ilhdhlnl&ilnﬁofw

S, New Delhi,
7. Shiny Harcharan jit Singly,

LA

Secretary

Mimistiy of Soui of & Women's Welfare,
L

Member

Member

Member

o

(¢) Limitation oﬂhoﬁ:ldufihk:ﬁwm:dﬁj
und angle of degree or worse,

Delinition of Hearing Handicapped under various
Schemes

SCHOLARSHIPS 2l

The deaf are mmmmmmamﬁﬁﬁ
non-functiona] rorotdi:mypnrpocuoflih. They do
uothmr.’ummdwmdunnmwilhmpltﬂad
m.nacmahchdedhwhuumwﬂlb
l.huchaving!mﬁnghumm 70 decibles in
the belter ear (profound impairment) or total load
of hearing in both carg,

Category Hearing aquity

Mild impairment Monﬂ«mbbﬂwtmm
45 decibics in better ear,

Berious impairment Mmﬂnnulmmlm&u
60 decibles in bettor car,

Severe i rment More than 69 bt not more than
. 90 decibless in the better ear.

e e —

‘ation Orders Issueq of Per-
m n:l?j Administrative Rbmm

mdufmrhmhwhm!hemeofhrhgh
non-functional for putposes of life. They
ot hearjunderstand at all events with
ficld speech. The cases included in this category
buwhmnhavinglossmmmm decibles in
betier ear (profound impairment) or tolg) loss
hearing in both ears,

zE&é&
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Locomotor Handicapped
Similarly the definition ado opaedicall
handicapped is not uniform ‘:’:dllim gil“w;
::?:hppadum ible for getting a scholarship but
those y handicapped person
?llcdﬂydtmfvﬂhhiﬂbluhawlmim

Situation in State Governments

Various state Governments have also adopred diffe-
rent sets of definition. For mb.auvt.pof'fm

Nadu declared onc cyed persons in the same category
as blind persons and have extended various cooces-
sions including the reservation in jobs under the State
Government to one eyed persen alse, The Cesiral
Government on the other hand bas declared that a
one eyed person with one cye good vision is wot
mndhllyuﬁrmdunheomsideredimiobawhm
dommqnireaihmdlmcﬁﬂmdvﬁu_'ltothesped-
fic requirement of the jobs.

Appeadia-Il
visual Impairment disability Categories bascs on its severity and proposed disability percentages
All with corrections
S Percenlage
i Botter cye Worse eye . impairment
Category O 6/9—6/18 to 636 20%
Category I 18—6/36 /60 to Nil 40
Category If 6/60—4/60 3/60 to Nil 5%
or
Field of vision
11020
Category ITI 3/60 to 1/60
or
Field of vision F.C atlft 10097
100 to Nil
Category IV F.C. at 1 i, F.Cat!fi. 100%
to Nil to Nil
or
Field of vision Field of vision
100 00
One eyed persons 6/6 F.C.atlft 30%
to Nil

The method of cvaluation shall be the same as recommended in Haod Book of Medical cxamigation.
Impairment of 20 %-40 % or less may only be entitled to aids and appliances.

Annexure—1V
A. Recommendations about the Categorics and the Tests Required
1. Recommended classification
8.  Category Type of DB level Speech discrimi- Percentage of
No. impairment and/or pation impairment
1. L Mild Hearing dB 26 1o 80 to 100% in Less than
impairment 40dBin better ear 40%
better ear
2. 1L Moderate hearing 41 to 55dB 50 to 80% 40%-50%,
Impairment in better ear better ear
3. 1L Severe hearing 56 to 70 ) 40 to 50% 50to 75%
impairment Hearing Impairment
in better ear
4. . (a) Total deafocss No huru:ls No discrimination = 100
(b) Near total 91 dB and above -de- 10035
deafness in botter car o B
(c) Profound hearing _ 71 to 90 B Less then 40% | 75%100%
impairment in better car

of bearing in 500, 1000 sod

-(l’mtnul (h)Whmthcmkmm‘m-(M)nm
2000 Hz by air uction should be taken as basis of the 3 frequencies ( 1000, 2000 Hz),
it should be considered as cquivalent to 130

for consideration as per the test recommendations).
dD loss for the purposes of classificaiion of

Further it should be noted that —
{u)mmemhmly:nhhndolhudni
present in one or two frequencies in better
m,itﬁmddbnconsideudumulhnd

hearing.

disability and in = artiving at the average.
‘This is based on the fact that maximum
mmlrynmiuinmdMAwenh
llodB'audlmmdhmmuhunddi-
mmﬁum-&mdnmmg.
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- Recommendations about the categories of diabilit
(Hearing lmpuirm!—»l’hy:!nl aspect onl;l-!-'
Test recommended )

(a) Pure tone audiometry (1SO R 382-1970 a1
present, is being used ay Audiometric Stan-
darc_l In most of the audiometers, Hence the
audiometers used in testing should be ac-
cordingly ted), 'lgmx freq
average at 500, lﬂODand:OOOszyAz
Conditions (AC) will be used for cate-
gorization,

(b) Wherever possible the e tone audiometric
results should be s‘ql;uplememed by the
Specd! discrimination score—Tested at
Sensation level (SL.) ie the h dis-
criminations  test is conducted at —dB
above the patient’s hearing threshold, The
stimuli used be either phonetically balance
words  (Pb) of the particular tan.
Buage or its equivalent material, At present
only a few Indian languages have standard
speech material for lesting, Hence wherever
the standardised test material is not avail-
able, either standardised [ndian English Test
could be made use of, with Englih know-
;:g P;;;uhnon or equivalent materizl 1o Pb.

Lk .

(c) Wh:_rem children are tested ang pure tone
audiometry becomes not possible free field
testing should be smployed.

Suggestions of the Facilities to be Offered to the
Disabled for Rehabilitation
Category I No. special Senefits,

Category I1.  Considered for Hearing Aids at
free or concessional costs only.

Category III. Hearing eids frec of cost or at
concessional rates. Job reserva-

tion-benefit of special Employ-
ment Exchange.
Scholarships at School Single
language formula,

Hearing Aids— facilitios of reser-
vation—special e oyment ex-
change. Special facilities in
schools like Scholarship. Hearing
aids—Exemption  from 3 langu-
age formula (o study in recom-
mended single langosge).

Tt is felt thar for consideration of admission under
special category for courses conducted by institutions
like Indian Institute of Technology (1IT). Industrial
Training Institute (ITT) and others, cotegories 1 & 2
only should be considered for reservation of seats,
provided they fulfill the other educational stipulations

for the course.

We have considered the different type of hearing
affection ie. conductive VS Sensory neural, and ngree
that the disability will be judged by the conditions
prevalent in the patient at the time of referral and
examination. In case of failure of s or other
therapeutic interventions, the patient will be consi-
dered and categorized on the basis of the recommen-
dedl tests.
1R GI'95—6

Category 1V,
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Appendix-v
1. Guidelines for Evaluation of Various Disabllitics

(1) Locomotor Disability
I.1 UPPER LIMB

1. The estimation of permunent impalioent da-
pends upon the metsurement of functional inipairment
and is not expression of a personal opinion,

2. The cstimation and measurement must be made
when the clinical condition is fixed and unchmgeable.

3. The upper extermity is divided o two com-
ponent ‘parts, the arm component and the hand coni-
ponent.

4. Measarement of the loss of finction of #rm
fomponent consists in measuring the loss of motion,
muscle strength and co-ordinated activitics,

5. Measurement of (he loss of function of hand
component consists in determining the Prehension,
m:iun & Strength. For estima . ';l.:r; of  Prehension

ition, lateral pinch, cylin grosn spherical
grasp and hook grasp have to be assessed as shown
:n the column of “prehension component” in the pro-
orma,

6. The impairmenr of the entirs extremity depends
on the combination of the functional impoirnent of

both components.
ARM COMPONENT
Total value of arm component is 909 .
Principles of Evaluation of range of iotion of
joints —
1. The value of maximum R.O.M. in the arm
companent js 90%.

2. Each of the threc joints of the arm: is weigh-
ed equally (309%).

Example :

A fracture of the right shovlder joint may uffect
range of motion so that active abduction is 90%.
The left shoulder cxhibits a range of active abduction
of 180%. Hence there is loss of 509 of abcuction
movement of the right shoulder. The perecntage loss
of arm component in the shoulder is 500,30 or
15 per cent loss of motion for the arm component,

H more than one joint is involved, sime rm.rfl_md
is applied and the losses in each of the uffected joints
are added. Say,

Loss of abduction of ths skoulder = 60%

Loss of extension of the wrist = 40%
Then. Loss of range of motivn
for the arm =

(60%0.30) + (40X €.30) = 30%

Principles of Evaluation of Strength of muscles

I. Srength of muscles can be tested by manual
testing like 0—S5 grading. J






